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Shri RamaDathan Chettiar: No, Sir. 
I want to know the criterion on which 
this education cess is levied. 

Mr. Speaker: Every State would 4e-
cide. 

IShri Ramanathan Chettiar: May I 
humbly submit that I would like to> 
be enlightened on the criterion on 
which this cess is levied? 

Mr. Speaker: Let the Minister ans-
wer it. 

Shrimati Soundaram Ramachandran: 
In Maharashtra it is mostly On cash 
crops. In Madras it is land revenue, 
in Bihar also land revenue. So, each 
State has a different pattern. 

Shrl Dinen Bhattacharya: May I 
know whether the Government pro-
pose to levy this cess in States where 
the educati~ cess already exists? 

Shrimati SOundaram Ramachandran: 
No, certainly not. 

Shri KiShen Pattnayak: May I know 
whether the cess will be levied ev~n 
in such villages where there exists no 
achool at aU? 

Mr. Speaker: It is for the States to 
tell. 
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Shrl Barish Chandra Mathur: What 
are the important administrative defi-
ciencies which have been felt by the 
Government itself durLng these two Ilr 
three years and what tentative pro-
posals have already been made to 
meet those administrative defkienclell? 

Shrl Lal Bahadur Shastri: It is • 
·very wide question and I do not think 
t can answer it at present. Perhap. 

the hon. Member J.s bound to rabe 
it during the Budget discussion and I 
might possibly then reply to them. 

Shri Barish Chandra Mathur: They 
must have felt certain deficiencies. 

Mr. Speaker: That is quite right. I 
do not object to the question: it t. 
quite relevant. But the' answer would 
be SO long that it could not probab',. 
be given during the question hour. 
What administrative difficulties the,. 
might have experienced during ''I.<!I 
last two or three yearS and what they 
propose to do to remove them-that it 
perhaps too wide a question. 

Shri Barish Chandra Mathur: That 
is the only reaSOn they arc wanti.."lg 
to have a new administrative set-up. 
I do not want to go into the details. 
I want to know only the major things 
which have been felt particularly re-
garding the co-ordination. They 
must have formulated some tentative 
proposals also. At least let him sa,. 
these things in a broad outline. 

Shri Lal Bahadur Shastri: May I 
add that the hon. Member is some-
what mistaken if he thinks that we 
want to give Delhi a new set-up only 
because we have found that they are 
experiencing certain difficulties in ad-
ministration? There are many other 
reasons. 

Shrl Barish Chandra Mathur: I 
could quite appreciate that there are 
aspirations of the people for their 
representation. That is another 
matter. I am not going Into it be-
cause I limit my question only to the 
administrative deficiencies. 

Shrl Bem Barna: On a point of 
order, Sir. In reply to a supplement-
ary question the hon. Home Minister 
said that difficulties are being crf'at-
ed by the existence of Parliarnent. 
I! Parliament a hinderance and c:an 
he make a reference li)ce that to 
Parliament? 

Mr. Speaker: I do not think that It 
was what was Intended to be con7ey-
ed though I should not interpret It. 
He meant to sa,. that It is alraad7 
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represented here inside Parliament. 
"That is how I take it. 

Sbrl Hem Barua: He referred to 
,difficulties created by Parliament. 

Hr. Speaker: That should not be 
the apt answer; it is .. t a hurdle it ill 
.rather a help. 

Sbri Harish Cbaadra Mathur rose-

Mr. Speaker: I feel that his ques-
tion is too wide a Question to be 
answered in the question hour Shri 
Maheshwar Naik. 

Shrl Maheshwar Naik: May I know 
why the Government did not think it 
fit to include Delhi while formulating 
the Government of Union Territo!ies 
Bill? 

Mr. Speaker: It is arguing the case. 

Bhrl D. C. Shanna: For purpo~es of 
formation of the administrative sel-up 
may I know whether Delhi and New 
Delhi will constitute one unit or D~lhi 
will be different from New Delhi? 

Shri Lal Bahadur Shastri: This also 
will be considered while framing the 
proposal 

Foreign Exchange Requirements for 
N.C.D.C. 

-502. Shri 1. B. S. Bist: Will the 
Minister of Minetll and Fuel be pleased 
to state: 

(a) whether it is a fact that the 
Finance Minstry has proposed reduc-
tion of foreign exchange requirements 
of the National Coal Development Cor-
poration by more than 50 per cent; and 

(b) if so, the extent of this reduc-
tion and its effect on the projects to 
be undertaken by the corporation? 

The Minister of Mines and Fuel 
(Shrl K. D. Malavlya): (a) and (b). 
No, Sir. There is n'o proposal to re-
duce the foreign exchange require-
ments of the National Coal Develop-
ment Corporation. 

Shri 1. B. S. BIst: May r know if 
any DeW projects are contemplated by 

the Corporation and if eo. in which 
States? 

Shrl K. D. Malavlya: No, Sir. There 
is new project under contemplation. 
Whatever .schemes have been put in 
the Third Plan will be implemented 
and we are trying to see that those 
&chemes go through within the plan 
period. 

Shri Indrajit Gupta: Is it a fact that 
uver six lakh tons of coal have accu-
lnulated at the pit heads of the NCDC 
mines? In view of this, is there any 
scheme, as reported in a section of the 
Press, to slow down the tempo of pro-
duction? 

Mr. Speaker: The question l.I 
about foreign exchange. 

ShrJ Indrajit Gupta: It may be con-
nected with the production level 

Hr. Speaker: How? I do not fOllow 
it. 

Shri IndraJlt Gupta: They cannot 
clear tile pit-head stocks. 

Mr. Speaker: So, they may requL"e 
foreign exchange? 

Shri Indrajit Gupta: It do not know 
I am asking a question. 

Mr. Speaker: Shrimati Sharda 
Mukerjee. 

Shrimati Sharda MukerJee: May I 
know if the National Coal Develop-
ment Corporation has any scheme for 
increasing the import of coke because 
as the right type of coke is not avail-
able the production of steel is aff('cted? 

Shri K. D. Malavlya: No, Sir. I do 
not accept the views of the hon. Mem-
ber that because of the non-availabi-
lity of the right type of coal steel ~ro
duction has been affected. There IS a 
proposal from the Ministry o~ Steel 
and Heavy Industries to examme t.lie 
question whether some better quality 
of coke could be imported economl-
cany for certain type of steel produc-
tion 'but we are not aware of Rf'Y de-
cisi~n being taken by them or having 
been lent to ua. 




